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Hon’ble Smt.Lakshmi Swaminathan.V¥ice Chairman(J):

Learned counsel for the parties have
submitted that the relevant facts and issuss
raised in the aforesaid two applications, namely,

O LG0BS2000 and Of 1810/2000 are the same. In

both  these applications, the applicants8 hawve

chal lenged order  Mo.311/2000 passad by the
espondents  dated 18.8.2000 (Annexurs & 5 in  0&

1610/2000  and  Annexurs  Aa-6  in 0A 16082000,
respectivaly). Learnad counsel Ferr the

rred  to  the Taots in Of&

B

applicants  has  refe

1610/2000 and for the sake of convenience these

@z bean refaerred  to.ln tha facts an

circumstances of the case, both the applications

are being disposad of by a common order.

2. The brief relevant Tacts of the cases

are that the applicants in the aforesaid two

applications N 6 1 initially promoted a5
appralsers on  ad  hoo basis on short term

vacancies in  the pay scals of Rs.2000-3500 by

arder dated 28.6.1994.  This arrangesment had baen

continued for a numker of wears. Subseqguantly,
by_ anothear order passed by the respondents dated
2F.6.2000, the applicants were regularisad in the
grade of appraisers  Trom diferent dates as
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men Tl oned Soon therzafter, in akout Lwo
months, the respondents Turther passed the order

alatmd 13, .8.2000 cancalling he regular

promotions of the applicants as fppraisers, which

has e impugnad

el
=
£y

he presasnt Two

applications.
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the imougned  ordsar datad
18.8.2000, the respondents have referred to  ths
Ministry’s direction wide thelir letter dated
BZLEL2000.,  apparently, no show cause noltlces have
baean given to ths app Llnanto.llet alone a copy of
the directions contalned in the letter dated
ziﬂ 2000 beforse ths respondents procesded o
cancel ths regular appointments of the applicants

as Gppralzars. One oF the maln grounds taken by

counsal for the applicants izt
the  cancellation order has affected hhe oiwil
rights of the applicants which has been  done
without  ewven giwving them an  opportuniity ol
hearing. Zhe has, Ttherafore, submitted that the
agction  of the respondents is In olear wiolation
of the principles of natural justice,contrary Lo

the principles upheld by the Suprement Court in a

catena  of judgemants. We Find force in this
submission  hthat ths respondasnts ought o have
given the applicants a reasonable opporitunity to

put Forward their cazes before cancelling  their
regular promotions  which haz clearly not  been

dorne In the present htwo cases. The Tribunal  ad

interim order dated 25.8.2000 had stayved the
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reversion  of  the applicants from the posts

Bppraisers wnich order has been continued +till

and circumstanocss  of

In the facocts

11

I

the o the applicationa (08 1a082000  and

[t
N

LEL10/2000) sucoead and are allowed. The impugned

ordars  dated 18.8.2000 passed by the respondents
ara  guashad  and selt aside, leaving 1t open Lo

Y et ads
them Yo procesd

5]

accordance wWwith law.

C

5 Lael  a of this order bhse also

DOy

plaged in 08 1&410/2000.
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